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._!.C.Sarma,  A.M. 

This PI.M. 	was filed with a prayer that the interim order 

granted on 29.7.17 ijiich was extended sulDs,equentlys 	be 

vacated. The respendent: in this case 	also fjld a reply. 

We have perused the application as well as the reply. We 

find that the said interim order dated 29.7.17 was extended 

from time to time and by an order dated 11.8,17, it was 

extended till 12.11.17. On that date, there is no order 

regarding extension of the interim order. 

Mr.S,K,Pbkh*rjeev ld.counsel for the instant opposite 

party, Li1O is for the applicant in the O.A., submits that 

the court had granted lilerty to contest and to file reply to 

the miscellaneous application and, therefore, it sheuli be 

implied that the interim order was extended also beyond 12.11,7. 
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4. 	We have consilerel this aspect of 1.PUkherjee's submission, 

but.we finS that there is a catena of arlers in the crier sheets 
at 

~4= the interim orler was extenisi upto 12.11.1997ph'is 

extension does not mean that the interim orler was to be 

extenied further as liberty was grantel for riling the reply to 
A 

the ti.. 

We finS that the M.A. has become infructuous and hence it 

shaull be lismissel. We wOull also like to observe that in 

paragraph 12 of the miscellaneous application that the applicants 

have male a particular averment that the 	iii not comply 

with the lirection regarling foregoing of promotion pa sses in the 

interim crier dateS 29.7.1997. 

Howevers, we orler that the M.A. has become infructuc*js 

and Is lismissel. 

No orier Is male as to costs. 

( 0. Pu rk aya sth a) 
)jlicial Member 	 lministratjve Member 


